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Commissioner of Central Excise, 
Ludhiana 
Central Excise House, F Block, 

Rishi Nagar, Ludhiana 

Punjab 

 

 ……Appellant 

 

VERSUS 

  

   

Garg Industries Ltd 
 

 ……Respondent 

 

APPEARANCE:  
 Shri Ravindra Singh Bhati, Shri Anurag Kumar and 

 Shri Narinder Singh,Authorised Representatives for the Appellant 
None for the respondents 

 

CORAM: 

HON’BLE SH. S. S. GARG, MEMBER (JUDICIAL) 

HON’BLE SH. P. ANJANI KUMAR, MEMBER (TECHNICAL) 

 
 

DATE OF HEARING: 19.03.2024 

DATE OF DECISION:   22.03.2024 

 

 

 

Order 
 

 The appeal is disposed of. For order, see Order of date passed 

in Excise Appeal no. 1242 of 2009. 

 (S. S. GARG) 

  MEMBER (JUDICIAL) 
 

 
 

 
(P. ANJANI KUMAR) 

MEMBER (TECHNICAL)  
 
Kailash 


